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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAB A BENCH
AT HYDERABAD

0.A 535/93, Dt., of Dscision : 14~03-95.

1. C.Somalingam

2. B8.Mursli Krishna

3. §§ Nagar junudu

4. M.Buchi Babu

5. C.5ubba Rao

6. K.Satyanarayana

7. Md. Nazaeruddin

B. S.Bhimasankaram

9, 5Subhas Inamdar «s Applicants

Vs

1. Union of India, rep. by
its Director General,
Dept, of Posts, New Delhi,

2, The Chief Post Master General,
AP Circle, Hyderabad.

3. A, lUma Maheshwara Rao
4., M.A.Azam
5., Mustafali .o Respondents.

Counsel for the Applicants : Mr. K.S.R.Anjaneyulu

Counsel for -the Respondents ¢ Mr. N.V.Ramana, Addl.CGSC.

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (!DNN.)
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0.A.No.535/93. | Date: f‘f] X]ﬂ/f/

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member (Administrative) X

Heard 3ri K.S.R.Anjaneyulu, learned counsel for
the applicants and Sri N,V.Ramana, lsarned Standing

Counsel for the respondents.

2. There are nine (9) applicants in this OA and

all of them are working as LSG Head Clerks (re-designated

as Supervisors) in the Savings Bank Control and Internal
Check organisation (for short SBC/ICO} under Rsspondent No.2.

Initially they were recruited as direct UDCs in the SBC/
ONpovnkid Lt
IC0. Some of them wer%L?rior to 1971.

3. The Time Bound one promotion scheme was introduced
to LDCs/UDCs working in SBC/ICO with effect from 1-8-1991,

Paras-1(ii) to {(vi) of the letter No.20-2/88-PE.I dated
- ‘—teminsi~na for the above said
time-bound one promotion scheme in SBGACO organisation

Department of Posts. The same are reproduced below:-

1. (ii) The posts of LDC (Rs.950-1500) and UDC
(Rs.,1200=2040) in the Savings Bank Control
Organisation and Internal Check Organisation
except to the extent LDC/UDCs who remain under
the existing scale will be abolished and equal
number of time scale Postal Assistants (Rg.975-
1660) will be created. The remaining posts will,
however, be converted as Postal Assistants (SBCO)
as and when the concerned LDC/UDC ceases to hold
that post., All the existing LDCs/UDCs will be

~ required to furnish, within one month, their

\ option under FR.23 according to which they may,
it so like retain their old pay in the existing
scale of pay which would be perscnal to such
officials. The option once exercised will be
final.

(iii) On replacement of the LDCs and UDCs by Time
. Scale Postal Assistants (SBCO}, the existing
duties of the IDC/UDC will ke performed by the
Tive Scale Postal Assistants (SBCO) and the
senior officials would be required tc perform
the duties at present entrusted to UDCs,
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The:Officials who do not opt for their old
scales, will be brought into the grade of

postal Assistants (sBCO) and thelr pay wi.ll

be 1fixed under FR.22(a) {2) as substituted

by Government of India, Department of personnel
and' Training Notification No.1-10/89-Estt.

(Pay-I) dated 30.8.1989 by treating the

posts in the Time Scale as not involving
assumption of nigher,duties and responsibilities.

(iv)

in 'the operative posts of
(sBco) and 15% in the first
(L3G) posts sanctioned on the

t of the norms respectively
whole will be ef fected

is implemented.

{v) A reduction of 5%
postal Assistants
line supervisory
basis of norms and ou
in SBCOs circle as a
from the date, the,¢onversion

£ficials who do not opt for old
sidered for grant of first
higher scale of Rg.1400-

5300 if they complete/have completed 16 years
. of service as LDC i or as LDC and UDC or as

' postal Assistant and UDC taken together. Their

+ pay on grant of promotion will be fixed under

TR=22(c) with reférence to the pay fixed in the
Time-scale. o
. H
}
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(vi) The existing o
scales would be con
_promotion in the next

4. 'tt is evident from the above that with effect from

P

1.8.1991, the UDCs in this organisation in the pay scale

of ®s,1200-2040 were bréught down as Post

i
600 if they have not opted to

al Assistants

in the scale of Rg.975=-1

continue as URCs. The postal Assistants were eligible for

promotion on completion oﬁ 16 ysars of service as LpC or
g
I .
LDC aﬁd UDC or as postal 'Assistant and UDC taken tog=ther.

\ |
.In view of the said provﬁso the erstwhile LDCs who have

completed 16 years of service were promoted while the
£ ;
directly recruited UDCs;

1y .
service as referred to in para-1(v) of the letter asy

who had not completed 16 years of

were not promoted. R-3:to R=5 who who are alley
e :

fq:n;u{_; ) T,
the se fe—to the applicants and who are

. . ) | "
were@ given promotion to HSG.IT supeL

1 R |
who are seniors and hawve been
| ,
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To

A

i ‘ 1. The Director General, Dept.of Posts, New Delhi.

i 2. The Chief Postmaster General, A.P.Circle,
* Hyde rabad.

3. One copy to Mr.K.S.R.Anjaneyulu, Advocate, ca* .Hyd.
4. One copy t6 Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.
5. Cne copy to Library CAT.Hyd.
6. One spare coPy_.‘
|
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5. This OA is filed praying for =a declaration that
the executive instructions as per letter dt. 26.7.1991

as arbitrary and repugnant to the statutory rules

fromed under Article 309 of the Cénstitution gnd for a

3\ *

_CDAQQquentiaL direction to the respondents to.consider and
ﬁromote the applicants to the cadre of HSG-II 'in the pay
scale of Rs.1600-2660 giving them due senioriéy above

the Respondents No.3 to 5 and for a further direction to

grant them all consdquential benefits.

6. The applicants herein are similarly situated as
the applicants in 0A 928/91 decided on 31.3.1994 on the
file of this Bench, In view of this, we see no reason to
differ from the judgment given in the above said 0A, We

follow the same judgment and give the following directionm:-

The applicants and other similarly situated
employees in SBC/ICO have to be given promotion from the
date their respective juniors were promoted as per tﬁ%gzigéﬁ&
owe promotion scheme introduced in terms of D.G., P&T's letter
bearing No.20-2/88-pE.I dt. 256,7.1921, The applicants
have to be given monetary benefits from thedates of their

respective promotions as per this order. Time for implementing

the order 1is three months from the date of receipt of this

order,
7. The OA is ordered accordingly. No costsy/'
{(R.Rangarajan) ‘ V.Neeladri Rao)
Member {Admn, ) Vice-Chairman
U !
l pated M marcn, 1995, ],_f
Grh. ﬁ\ﬂﬂ:z;,
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" TYPED BY - . CHE CKED .Fi.‘

COMPARED BY — APPROVED BY

IN THE CEN’I‘RAL ADMINISTRATIVE TRIBUN.L, .
HYDERABZD BENCH AT HYDER;A.BED

THE HON'BLE MR, JUSTICE V,NEELADRI RAQ
" VICE- CHAIRMAN

A
P

TI—IE HON 'BLE MR .R.RANGARAT AN M{ ADMN)

BDRABRATUDGMENT ¢

e

M, A, /R, A. /C. A, No,

0. A, ﬁo. s BSiWﬁ":’)“

T, A.No, . (W.DP. _ )

-

A‘cimitt[ed and interim' directions
issued,
1 ]

Al lowied.

-Disposed of with directions,

Dismjissed.

L

Dismjssed -as withdrawn
Dismfissed, for default.

Ordgqred/Rejected.

No,order as to gosts,






